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Action on petition sent by a member at 
Cantonment Board, JFuBundur

*945 PROF. MADHU DANDAVATE:
Will the Minister of DEFENCE be pleas-
ed to state.

fa) whether an elected member of the 
Cantonment Board, Jullundur, Punjab Had 
sent a petition to the G.O.C -in*Chief, 
Headquarter Western Command, Simla for 
setting aside certain Resolutions of the 
Board which went against the Education 
Rules;

(b) if so, what action has been taken by 
the G.O.C -in-Chief Western Command on 
the Petition; and

(c) if not, the reason* thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNA1K)- (a) It is a fact that an elect-
ed member of the Cantonment Board, Jui- 
lundui, submitted a petition to the GOC- 
in-C Western Command for setting aside 
a decision of the Cantonment Board where 
in the Board rejected his motion for the 
abolition of the post of 3rd Punjabi teacher 
m the Higher Secondary School maintained 
by the Board. The Board decided to re-
designate the 3rd Punjabi teacher as Classi-
cal and vernacular Teacher and did* not 
consider him surplus to the requiremeats 
of the School.

(b) and (c) The matter is pending with 
the GOC-in-C, Western Command.
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PROF. MADHU DANDAVATE: I am 
glad that the matter is being investigated. 
They are trying to find a way out. But, 
1 would like to ask one question. When 
an elected Member, in the interest of demo-
cratic functioning, had demanded that cer-
tain documents like educational code, work* 
load etc. should be made available to him 
so that a proper discussion can take place, 
why was this document not made availabte 
to the person concerned?

SHRI JL B PATNAIK: I do not have 
the information required by the hon. 
Member in this regard. So, I won't be 
able to reply to this question.

PROF. MADHU DANDAVATE: The
hon. Minister has not carefully gone through 
the material that is required to answer the 
question. 1 think he can go through it 
and can answer afterwards On the face 
of it, he has not looked into the matter.

SHRT J. B. PATNAIK: He has only 
questioned the retention of a third Punjabi 
teacher on the ground that tt would be sur-
plus to the requirements of the Board. 
That has been considered by the Board 
at a subsequent meeting It was found 
that a third Punjabi teacher will not be 
surplus to the requirements of the Board. 
He wat> re-designated as vernacular teachei 
as has been said earlier So, at! the in* 
formation that is required in this case is 
available.

PROF. MADHU DANDAVATE: That 
was not my question My question was 
that before arriving at a decision, certain 
documents had to be looked into. The 
elected member wanted to look into the 
document which was dented to him. I 
want to know why the document was de-
nied to him when demanded?

SHRI J. B. PATNAIK: No such com-
plaint was made in this regard. If there 
is any such complaint, I shall look into 
it.
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